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Cne ahri  Kedar Nath i h u k l a ,  Extra departmental

Branch Post Raster,  Kukahsratnpur, Rei Bareily  D i s t r i c t ,

u a s  put of from duty on 2 5 / 5 / B 9  pending f in a l i s a t i o n

of d is c ip l in ar y  proceedings .  The applicant  uho applied

for provisional  appointment uas appointed on 4-4-91 in

his place  t i l l  the  d is c ip l in a r y  proceedings against the

sa id  ih r i  Kedar Nath ^hukla  were not disposed o f f .

He u a s  dismissed from serv ice  vide order dated 31-7-89,

but his appeal uas allowed by the Director  of  Postal

Services v ide  order dated 3 0 / 3 / 9 2  and ho uas re instated

back in s e r v ic e ,  with the result  the applicant fe services

were put ad and to and he handed-over tho charge to the

s a id  Shri -ahukla on 1 2 / 5 / 9 2 .  The s a i d  Shri  Kedar Math

Shukla ,  on attaining  the age of superannuation  ret ired

on 2 9 / 8 / 9 2 .  In the mean time the applicant submitted

his application  for appointment to the post o f  Extra

Oeparrmental Branch Post ffla 3ta r0 A r e q u is it io n  uas sent

to Exploymcjnt Exchange for making appointment to the s a i d

post but only  2 names uere se n t .  Consequently an

advertisement uas made and more applications  uere received

a n d , i t  appears,  thereafter  s e le c t io n  uas made. The

applicant has challenged the s e l e c t i o n  so made on the

ground that he has already uorked on that post <?nd

acquired the r e q u is it e  experience and f u l f i l  the r e q u is it e

q u a l i f ic a t i o n  a lso .  As such his rpplicat ion  3ho_ld
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have been d isposed  o f  prior to the s a i d  selection*

the  candidature  of the  applicant taking into account his 

merits as he has already uorked on that post ,  vIn case 

he is found as better than the other candidates his case 

be considered for appointment, otherwise  his case can

also be considered for other post o f f i c e  i . e 0 Pendara for

uhich also he has already applied^ as he has gained

experience .  Jith thB above observations the  application

stands disposed o f .  Mo order as to the costs,,

2* According to the respondents,  the s e l e c t i o n  

uas made after  considering the app licat io n  of the  

applicant ,  meaning thereby no f ina l  appointment 

has been madQ. n

3 .  Accordingly the respondents are directed to consider

Vice-Chairman.


